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M 
lion'ble mr. K.D-Saha, Menber(i-O 

f 

Heard t he 1 edr ned c oun-re 1 f or t he a pplic,--i nt. 

, The dpplica rt 

' 
herein was selected for appointm~nt to the, 

post of ZDBPM, Ybil, Chorpoldiri, district 3hojpur, pur- 

su'~'int to the advertisement issued bY the Superintendent of 
11 	1 	- 

Post Offices, Bhojpur., tArrah'dnd he hjs been working, as 

s uc h, w.e.f . 30th Augu5t, 1 0,95, It ctppears th'at, tlTzlt there 
was a re F;:,f-,se ntation fr om one Shr L Ga'.rd hi Rai.# WID I-As 
also.in  the said selxtion, addressed to the --hief iost 

maSter General, Bihar Circle, patna, dgainst thb appoint-

me nt of the applicant. The'chi~!f post master d e nera 1 
(Re s po n de n t no . 2 by his ord'er dcited 17.C2.19196 -(Anrt-,xure-
,,,,/3) has rejected t 11--- represe ntat ion o f Shr I'Ga rdhi Ra i 

as being not, ten-ble)but ~he has direct:--,d the Super in-,'.e rident 

of r-ost Offices, Bhojpur division, Arrah to dp~oint Shri 

sudhi r 1,,Umdr relieving theappliccant from the post of 

ZDBPM, kOii, dhorj~-okhri. rATh e a ppli ca nt h E's appr ozAc hed 

this Tribunal praying for quashing the cLbc)vesa-'Q' order, 

as at -~nLi xure-t~/'), on the ground thcit Shri Sudhir Kumar 

, who was -also a candiate in the selEction alongwith the 

ap pli cd rit a rd w ho s ec ured hlig her mar ks t han the a p pl i oa nt 
in t he matr ic ul cit io n examincLt jo, n w it hdraw hi- s c a rd idUt ure 

for the post of .21DBpm; YOil in prese'n-ce of thel Complaint 

inspector, Bhojpur Divisio n dnd the Supdt.' of Post Cf f ices 
Bhojpur j)ivis ion theref ore, dropped hi5 name --nd the 

applicant was se la~ted f or the post. iga inst this bac ~ground 
it is submitted that tip-re can be no question of appointment 

of Shri Sudhir Kamar displacing theapplicant. The learned 

counsel for the applicant further submits that no s ho w-

ca use or not icia hds bee n give ri to the a p pli ca nt in this 

regard ci 1though he was duly se lectcd and a p.~ointed to tte 

po st 

2~ 	 There is an interim prayer to stay operation 

of the order 	 at '-~ainexure-V3, as contained in 

para-9 tYiereof relating to the apl-ointment of Shri -Sudhir 

Kumar to the post of ;-,,DBPM, x~okl, in place of the applicant, 

P 3. 	 T h.:L-,:-' i S d D iv is 	3 rr. h mat te r 	ince no 



D iv is io. n 13 e-m h i s ava'ilableand there is~
"
rlo,,,+L 

ho,,.)d that a. Div is ion Be"nch would be ava ill1a bi 

'-Ig d in st th i S bac I~gr ou nd a nd c ons ider in g t e s MIS 

and urgency of the matter, i'admit the ap licatio. 

is s u e not ices t o the res ponde nts t 0 f il e t-~,ie ir s ho 

cause within four weeks. Rejoinder, if anr, may be 

f iled within two *eeks. theteaf ter. 

40 	 iia.ving reg<~rd to the submission made. 
a nd t he ~iverMe nts on record, I f urther d irect that 

opc~tation of' the order, as contained in para-9- of 

Anmxure-t;~-/3, dated 17.02.1996, shall be 	ayied f or 

a per iod of 14 da ys by - -Whic h time the resronde ffs 

shall 

f ' 

ile si-x)w-catze as tO- why the Inter.im. &,der 

shall not be made dbsolu~e. Requisites fobe filed 

tomorrow. 

List on 08.03.1996 on the uestion of 

inter'im orders. 

S YIJ 
Iqe nbe r (A) 

2/8.3.1996 

MFS. 

(6tq-1 

Hon bl e'Mr. K. D. S aha, Member 

Adjourned to 15.4.1996 for hearin 

c~tay to continue till the next date. 

Meniber (A) 

9
, 
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3./ 15.4.96. 

/CBS/ 

4/01.05.96 	- 

t6o, .(.~ A 

Counsel for the, applicant 	Shri R.11%'. Choubey. 

Counsel for the respondents 	Shri J.N.lPandey. 

Heard , learned counsel for the parties. Shri 

J-N. Pandeyt Sr.- Standing Counsel for the respondents 	-,A 
state'd that the reply in this matter shall be filed 

within two weeks. In view of'this, let this matter be 

adj,ourned to 1.5.96 for hearing on stay.jThe interim 

order 'shall continue till then. 

rrW 

(N 
I 
*K* 

Member (A) 

Cou~sel for the applicant : Shr i R.. K .Chlubey 
Counse 1 f or the r espo nde- nt-s 	Shr i S. K. Bar iar, brief 

j 
holder f or Shri S.C.Dubey, 
learned Addl. Standing 
Counsel. 

Sh.ri Bariar'prays for four weeks time for 
filing Wls in the matter. Prayer grantedi Interim stay J 

to continue till the next ddte. 

Let this c ase be listed on 3 1. 05 1 1996 for hearing 
on stay. 

(N. K.Ver 
Dqe mber (A) 

a 
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.A 

Hon'ble Shri K.D, . Saha, 14ember (A) 

5./ 31.51096. 	Counsel for the applicant 	Shri R.K. Choubey, 

Counsel.for the respondents: Shri S.C. Dubey, 

Shri S. C. Dubey prays for, four weeks time to . 	— 	 0' ~ L-'r vacp-~ 
file W/S. Time is granted. List this case on 8.7.96 for 

hearing on stay. Interim order as passed earlier shall 

continue till the next date. 

(K.D. Saha) 

6/08.07.96 	Counsel for the applicant Shri k.K.ChouiDey. 

Counsel for the respondents None. 

Let the case be fixed for hearing on stay 6n 

18 07.1996. The stay shall continue till that date. 

(N.K er a 
SKi 	 Memner(A) 

4 ',4 - - 5- L 

/CBS/ 



MPS. 

B./ 2.8.96. Counsel for the applicant ; Shri R.K. Choubey. 

N.K.Verma 
YRmber (A) 

0. A. 	129/9 6 

7/18.70096 	Counsel for the applicant : Mr. R.K.aioubey 

Counsel for the respbndents Mr. Umesh Nr. Dubey, 
LK Jilt 	 brief holder of - Mr. S.C. 

Dubey. 

i- 

	

	Mr, R.K.'Coubey;, learned counsel for the applicant 

f presses f or, continuance - of the stay till the Original 

Applicption i§,disposed of. finally. Shri S.C. Dubey, 

learned Additional Standing Counsel for the Union 

of India is not present in the Court as he is bus,,4y 

elsewhere. However, his junior Mr. Umesh Narafn Dubey 

prays for two weeks 4djournment for filing written 

statement., In view of this, two weeks adjournment 

is' granted.' If, . there is nb appearence' on behalf of 

ihe - tespondents* on th at.date, the stay shall be ntade 
1 2-1- 

absolute as prayed for by the learn ed counsel for the 

applicant. stay to dontihue till the next date. List 

it on 2.8.1996. 	 1 

VAA 

Counsel for the respondents: Warl None. 

Counsel for the intervenor petitioner.' Shri J.,,K.Karn. 

W/S filed in the-matter is without signature of the 

respondents. Let thd's7i~nd`d-copy be filed by the respondents. 

Li!it this ca- 
, 
t6 -on 19.81r,,96. 5ta' 'to continue till that date. y 

2. 	Shri J.K. Karn 	the learned counsel for the 

intervenor petitioner stated that one Shri Gandhi Rai 

praye for permission to join as intervenor in this matter. 

He ha I s also seived a copy of the MA on the learned counsel 

P,T,O. 

T'l 
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for the applic ant 	Shr i R.K. 
. 
Choubsy. A copy has also 

been served on the respondents. Let a re~.ly on the 

intervenor petition be also made by the espondents and 

the applicant. List this case on 19.8.96,for hearing 

on stay and intervehor petition. 

/CBS/. 	 (4.K. Verma) 

qember (A) 

M.A.-162jL96 

8/19.8.96 . 	 C ounsel, for the applicant 	Mr R.K.Chaubey 
'in Oh-129/W - ' 
Counsel for the. intervener- 
Sri Gandhi Rai in M.A. 	 S.K.Karn 

Counsel for the 
Union of India 	 14ce S.C.Dubey 

Heard. Orders Pronounced in o n Court 

on dicEation dismissing the A as X not accepted, 

Order in separate sheets. 

I ~j 
N. Verma' 
Pb4er (Aj 

OA-1 2 5 /9 6 

19.8.96 	All cOunsels.as  mentioned in the. 
order sj~ in AA are present. 

Shri R.K.Chaubey, counsel f(~ 

the applicant in the CA6 brings to my notice 

that this case is Of Division Bench anl 



SKS 

A 

I 
-OA-129/96 

~for hearing he has t6 W* hit 

till the -Division Bench will be available. 

In view thereof ,.. 'the, stay, , granted'ear lier 

in this. matter It made absolute till the conclus ion 

Of th is 0. A. The case is adjourned sin * die. and to 
Put up before Division Bench as and when' t is, available.' 

I*mber 

1012 2. 199 9 

M16. 

Sbri R. k, Cbuubey, counsel for tb e -applicant. 

As the pleadings in th~s case are complete 

list it forhearing on 14.5.'1959'. 

L. R. K. Prasad 
Member (A) 

11.1 31.3.99. 	The c:ase is already. fixed fo-r hearing on, 
14.5.~99. Let it be listed on the same date- i.e. 14.5 . 9.9 

for hearing... 

JCBS/ 	(LAKSHJ~3H*A) 	 (L.R.K. PRASAD) 

MEMBER (3) 	 MEMBER_(A) 

	

12./,14.5.99. 	For"want of' time, let it be listed 'on 20.8.99 

f  for hearing L_ MI 

/CBS/ 	H M IIII 	AN A) 	 (S. NARAYAN) 
MEM BER (A) 	 V I C E -C H A I R-M itlomA 

13/ 2,D. 08. 9 9 	For want of time.. the hearing is ~adjourn%-XJA 

t 

 

to 30.09,1999, 

o 
t2~ L 0 Hrt i liana) 	 Yan) 

	

YJ 	HOmber (A) 	 Vice-Chairman 



14/3,00 09.99 	For want of time*.the hearing ik. a ourned 

15,10.1999. 

:9 AL
to 

~rjf' Cl (L. 	ng lia na) kS *Narayan) 
S yj 	 er(A) Vi6e,,C'bairrwn 

15#/ 	15.10-..99. 

F 	r-w~n 
. 
t,of -time t - list 	it.on 15.12.99 	f or, haarkng. 

/CBS/ 	 H 	NG L I A~ N A ~-1 5 . 	N AR AY AN). 

MEMBER 	A),- VICE-CHAIRMAN. 

16/1- 5.12.99 	Fo r want of t, irne#'the hea ring is adjourned 

~to 17.Ul.2000, 

kin 

i ja 

I 	 lim 	i ia na') (S N ray a n) 

S JU 	ivl,~~mb e r (A) 
IV 1 ce- h.4 ima n 

1 	17 

17.1.2000 
r List Qn 	23.20'2000 	f Or h ear ,

n" 

as 

-ad) 

J) 

as;ad) 

M 	i 	r 
Me.aber (J) 
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18/23.2.2000 As lawyers are' abstaining from court 
work due to strill..-- call. _q-iv en by the Bar council 
of Bih,~ir, list it for hearing on- 24.3.2000 

&A 

AKJ 	C", j "-LO 	 U, R - K. PERASAD) 
1"Eiv.BE-a (J) 	 I-T-M&ER(A). 

19/24.3.2000 	Due-to ndn-availability of the bench, 

the case is .adjourned..to 14.4.2000 for hearing. 

'AYJ 	 (S.NARAYAN) 
VICE-CHAIRMAN 

20/17. 4u 2.00.0 	.5hri -R. k,,. Ch6.ubey). c ojjn~ `e 1 f or t h e app fic a~, nt. 

None for the respoid ents. 

List it f or hea "ing-.qn- 1.6.2000.. 

. L 

	

ingliana 	 Lakshman Jha 
MPS. 	 Member (A) 	 Member (J) 

?1/1.6.2000 

AKJ 

22/25.07.2000 	For want of t ime, the hearing is adjourned to 

11 q~.,2 0 00. 

s kj 	 (L. ~L. i<. P --a s ad j) 1mvi 	 (S.Na rayan)/V.C. 

Sh. R.i<.choubey, counsel for the applicant. 

None for the respondents, 

List it for hearing on 25.7.2000 If tte ASC- 

fai 	to appear on the datd fixed, it may be heard 

ex-party. 

ai ex_ 

(L . HWV1 'GI 	A) 	 (L.JHA) 
14 alBER(A) 	 MEMBER(J) 

P 



ff 	. 

OA 	129/96 

23;-/ jj'*8.20009~ 

List it on 21 .9-2000 for hearing. 

/'CBS/ 	 (S NARAYAN) 

VICE—CHAIRMAN 

24/21.9. 2000 	As D. B. of C our t No. I is not avAilble, 

due ...to Circuit.. BeInch at Ranchi, 1 is t it for 

heariqp 23.10.2000., 

L.H 	lian 	 La )T- hman JhI Me m 

	

(A 	 Member (i 

25/23.,,10*2000 	~Shri R-K? Choubey,,. counsel. for the applicant.1 
Shri S.C. Dubey* counsel for the respondents! 

en mutual consent, list it for hearing on 

30.11.2000. 

L ~h'ngliaha,,,-) 	 L. Jha 
SRK/ 	 Member(A) 	 Member(J) 

26./ 30*11 02000'. 

Nobody turns up on ait he r s ids Let it b a lis ted., 

on 5 .1 .2001 for hearing In case nobody turns up 

on behalf of the applicant even on the next date,it. 

will be dismissed for default. 

/CBS/ 	(L.R.K. PRA ADVM(A) 	 (S. N AR AY AN) /V C . 

27./ 5.1.2 001. 

N one appears on either 6ide%* Wd-rsuant 

to the order date-dl: 30*11 .20009 this OA is dismissed 

for default. 

/CBS/ 	(L.R.K. PRASAD)/M(A) 	 (S. NARAYAN)/V.C. 


